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Q v n i  1

-SSDE GENERAL INDEX 

(Chaptesr XLI, Roles 2, 9 and 15)

Nature and noinber of cace.. .

Name of partieo.........

Date of inotitation...............^ ..............................................

U/vO-cK^

Date of decision....

File no.
Serial 

; no. of 
paper

f -  

^ ■ 

S" '

Description of paper
Number 

of 
sheets

Court-fee

Number
of

stamps

Value

Rs. P.

r r/V

Date of 
admis­
sion of 

paper to 
record

Condition
of

document

Remarko 
including 
date of 

destruction 
of paper, 

if any

I have this day of 198 examined

. the record and compared the entries on this sheet with the papers on the record. I have made all necessary 
corrections and certify that the paper correspond with the general index, that they bear Court-fee stamps 
of the aggregate value of Rs. that all order ̂  have been carried out, and that the record is complete and 
in order up to the date of the certificate

Date.
Munsarim

Clerk
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1. S r i  Oai  Krishna ,agad about

46 years son of  Sri  Bachi  Ram, 

r js id jnt  of C-2119/4  ,Ram Segar 

nisra  Nagar,Lucknow.

■v
Sri  Bansi Lai Kaundal , 6g jd  about 

35 y^ars -son of S r i  Chunnu Ram, 

rjsiddnt  of Ho j s j  •'la.4 ,  1st Gat:j 

Hurli  Nagar , Lucknow

i

i'Vjrsus

. . Petitioners

rhc2 Jnion of India ,  throjgh thij 

S, ;cr3ta ry , Information and oroadcast ing , 

Central Sfjcrdtariot , Lucknow.

Th- J i r ^ c t or  ^onsral  ,uoordarshan,

Handi Hollsj , New U j l h i .
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IN P ' :  H0.1'LL£ HI3H ::OJRT OF JUDICATURE A' 

ALLAH'\o Aj  LJ3; ; ' !0J B in ch  LUCKNO-i

•'1
o

Ee  1 Q _  Jsfc.

4

In the matter of : 

In Lhu matter of :

. . .  Const itution of India

Article  226 of  the 

Constitution of India

And

In tha matter of  •

1, Sri  J a i  Krishna ,aged about

46 years son of S r i  bachi  Ram,

resident o f ' C-211 9 /4  ,Ram Sagar
I

Misra Nag^r ,Lucknoy .

Ct S ri  Bansi Lai Kaundal ,aged about 

35  years son o,' S r i  Chunnu r.am, 

residvjnt of house ! 'Jo.4,l5t 3ate ,  

r’u r l i  Magar,  Ljcknow.

Vj r su s

N

•The Union of I n d ia ,  t h n u g h  

thi S jcretary  Information and

orood Ca s t in g ,  Central S e c r e t a r i a t ,  

Ljcknou.
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Fil jd  on

5 r i  Jai .Crishna and 

anoLh^r Pjt it ion^rs

Vjfsus

T: j Union of India and 

ot-h_rs

I N D i X

J-esnondonts

I ----------------------
5 1 . No. a PErLiculars il pegjs

j ______L l _ .

1. Memo of Writ Pet ition

2. frue copy
ofchij ordw-r dated 

19th/26th Nov. 1984

Full text 

of the 'order  dated 19th/26th 
Nov. 1984.

4 .  Anne XU r e True copy of

the r e p r e s e n t i  ion made 

by the pet it ioner  N o . 1 .

Annexure - 3 T r u e  copy ofthe 
represanuatlon made by the 

petitioner No, 2.

Anne XUre_::4j * True copy of the 
suspension order issued to 
the pet itioner No.,1.

True copy of the 
suspension ordjr is iiEd  to 
the; pet itioner ^h .2 .

B.  -affidavit

9 .  Pow.;r

10. . . pplicrtion for stay

Dated ;Lucknow the
day of F j j . 1985

1 to 8

Ifj o

I z Hi



I

2. Thj Director G j n j r a l , D o Q r d a r s h s n ,

Mandi H o j s a ,  Hjw Q j l h i .

3.  H e  J i r j c t o r ,  Ooordarshon iCundra, 

5 I' iirabai Marg , Lucknow.

; O

.Rssponrijnts

V

To,

The Hon’ bl^ C h i j f  Justice 

and His Coinpanion Judges 

of  Ihu abovj- court.

L)ir,

ThJ p j t i L i o n . r s  most rdspactful ly  state 

as u n c u r :

r

1. That Lhi p jt lt iondr  i^lo.l was a-pointjd as a 

mjchanic in 1965.  He was promot ;d to thj post of 

Gc:nior technician  in thj  y . a r  1973 and in Decjmter,  

1B83 the p e t i t i o . u r  Ho. 1 was promoted to the [‘ ost of 

engineering /assistant.

2. Thac ^hj pet itioner  lo. 2 l ikewise  was appointid 

a mechanic in the year 1269.  He wns promoted-to 

the post or Senior Technician  in th- yer:r 1976 and 

subseqjently  was prornot .d to the r Q^t of .n rineering 

Aasistnnt in August,  1984.

3 . rh:,t the services  of  the pet it ioners  are 

subject ^0 oh .  control ' nd supervision of th-* Chief  

Engineer ( n o r t h ) , A l l  India l.ndion, Jrm 'Ipgsr Hoes®, 

-ew Jel'  i .  Locally  Jne supe rint^nd i i j i n j i n e . r .

.'3
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©

^0

at Lucknow is ouLhority h v i n : j t h j  ada inist rati' 

control ovc^r thj  pcjtilin rs snd OL,h:;r fnjmb..TS 

of  uhe in^jinejri:!g . :ing.

/-

V

4 .  That raapondents brought a proposBl 

some Limes in October ,  1984 to post the members 

of  the Engineering A s s i s t a n t s '  cadre under the 

supervision  and control of department of  Programming. 

The work which was to be allotted to these persons 

was also d i f fe re nt  from what was being perforJBed by 

the engineering Assistaows.  It appijared that the 

recordists  who were already working under the 

supervision  and con.,rol of the programmin:  depart,ment 

were Lo bj replaced by t̂  e Znginejr ing Ass is t a nt s .

In view of the above f a c t ,  in the entire department,  

the wil lingness  was s o l i c it e d  from the o f ' i c i a l s  

working aa Engineering Ass is ta nts .  The wil lingness  

was s o l ic ite d  throjgh a c ircular  , in di v id ua lly  

addressJd to the persons posted at New Telni  , but no 

individual  cosamun icst ion u f,s  adriresseri to the 

-Ingineering A ss ist a nt s  working at Lucknow Doordarshan.  

However,  a letter  was rlaced bjfore the pet it ioners  

and other Ingine.  ri.'i g Ass istants  working tĵ xsiisiî h 055k 

at Lucknow for  a pending their  wi l l ingness .  No 

Engineering Agsistanc  workirin throughout the country 

agreed for Lheir transfer  to the programme wing, 

ih. petition.jrs also d clinjd  and did not give their
♦

will ingness  for such a transfer .  The reason for  such 

a mass refusal  was obvious.  The department of  

programme is controlled by thy producer v;ho is not 

acquainted v/ith the functioning of the Engineering 

departmen„;co!isequently he could not properly act as

.4 .
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a F\-jvi3winj offic^ir for t 'e performance of l H bsc  

incumbents.  This was a legitimate ariprehension 

shown by the majority of the p_rsons.  Li!<jwise 

s ince  thj  functioning was d i f fe re nt  for u-ich 

no tra ining  was .jiven ,the -.ngineering Ass istants  

did not a jre e4  for the same.

V

I

h

5. That de s ,u t e  the un-will in'jness shown by the 

p e t i t i o n e r s ,  the respdnd-nts by an o f f i c e  order 

da^ed 19th /?6t ‘; Novembjr,  1984 directed that the 

p e t i t i o n j r s  shall  function under the d i r . c t  

control ::nd supervision of program.,; ing wing on 

Iull time ba sis .  ihe copy of the ssid  order is 

being annexed as ANfj.X^E- 1 to this  writ p et it i on .  

However,  the order that was supplied to the 

pet it io ner s  and as indicated above,  was not the 

lull text of the order.  The pet it ioners  have been 

successful  in obtaining the copy of the full  text 

of the ordjr  which is al 33 being annjxed as

to this  writ p et it i on .  A perusrl 

of this  order would show that t!^e pet i t ioners  were 

put under the supervision  of producer grade-I and 

AsStt .  Stat ion  J ir ector (N>  who was required to 

function  as reporting 0 , f leer .  The pet itioner  ^h.  1 

represented to the Director  ^gneral , Joordarshan,  

Mandi House,  Mew D e lh i  against  ^he transfer  to the 

programming wing. The pet i t io ner  Wo. 1 , in  h is  

representation  recorded h is  submis^-ions on account 

of which p rejud ices /hards hip  w&ich was l i ke ly  to 

be caused in the event of his  t r ans fe r .  The copy 

of the said representation is being annexed as 

to this  writ pet i t io n .  S im il a r ly ,  

the pet itioner  N o . 2 also made a representation  

h ig hl igh ting  the objections  on account which he had

.5
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r>JSJrvaLions for non jo in ing  on the transferred 

post.  ihe cop^ of Lh^ said raprescintation is 

b j ing  annexed as AJj^Xl£>£-3 to this  writ pe t i t i o n .

awaited
b .  That .hd pet it ioners  ax;XKBlxd the decision on 

the aforesaid representation but did not 

receive any co„!f.iunication from the higher 

a j t h o r i t i e s .  The pet it ioners  a lso ,  in ths mean 

Lime,  senu reminders requesting the respondent 
> »

^ 0 . 2  Lo consider and dispose of f  the representation .  

The respondent i'Jo.3 during the -.endency of the 

represent? tions [lassed an order dated I7th of Jan.  

1985 whereby the pet i t ioners  h ve b^ien put under 

suspension in contsmpl ~t ion of the d iscif)l inary

proceedings pending against  these o f f i c i a l s .

T,  ̂  ̂ , issued to pet it ioner  No.1
(he true copy of  the suspension or de r / is  bein^i

annexed as AjJcXURZ-4 to this writ pet ition

and that of the pet itioner No. 2 is annexed as

to this  writ petition .

7.  That it is worth mentioning that f i l l  date no 

person,  e i t h jr  at New Dglhi  or at any other stat io n ,  

has bcjen transferred and thus discriminatory 

tre-tment has only been afforded to the pet it ioners  

who are s imilarly  situate with msmbjrs of 

cadre who are working as £ngine . r ing  Agsistants .

It may also be indicated t'^at there i s ^ o u n d a t  ion 

or basis  on account of which the pet it ioners  bave 

picked up for the transfer  to altogether  a 

d i f f er en t  wing. There are about 17 Ingineering 

Ass istants  posted at Lucknow and there are several 

Engineering Ass istants  even at Lucknow who are ' 

junior  to the pet itioners .  Likewise  thare are 

several other Zngineering Ass istants  who are posted 

at other Joordarshan kendra who are also junior  to
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Lhe pet it ioners .  Thj pet it ioners  also maintain 

that in regard to the seniority  there ars 

several senior Znginsering Ass istants  who are 

working on the post of  Engineering Ass istants  

at Lucknow Kendra and other Kendras but they have 

not been touched.  The method, therefore , seems 

only to be a picked and choose‘method. The 

pet it ioners  maintain that the order v/orks in just ice  

to them in as much as without any training the 

pet it ioners  are b^ing forced to perform such 

duties  which may causa blot to their  careers and 

the Reviewing o f f i c e r  being a non technical  

person would not be in a position  to properly 

appreciate the functioning of the p et it i one rs .  It 

may also be indicated that the terms of the 

employment cannot be altered unil a t e r a l l y , p a r t i c u ­

l a r l y ,  when the wi ll ingness  was so l ic it e d  and the 

sama was declined by the p et it i one rs .  The 

pet it i one rs  understand that there is no rule or. 

the policy framed ror the transfer  of Engineering 

Ass istants  to the other wing. The enquiry 

proceedings th er ef o re ,  contemplated by f ’ e 

responde:i lS are also un-warranted, i llegal  and 

without j u r i s d i c t i o n .  The suspension order which 

has comeout on account of the p e t i t i o n e r s ’ 

refusal  to work in a d i f fere nt  cadre is t h er ef o re ,  

also not legal and j u s t i f i e d .  The pet it ioners  

submit that the suspension order 'has  been issued xk  

on account of the alleged fa i lure  of the pet it i one rs  

to join  the duties  for which thS respondents 

possess no j u r is di c t io n  to compel the petitioners  

to jo i n .  The pet it ioners  f e e l i n g  aggrieved and 

having no a lternative  remedy available  to them 

prefer  this writ petition  on th<. .following 

amongst other

.7
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because thi order of the. transfer  has be..n 

pass.^d withojt j u r i s d i c t i o n  in as much as 

thj pet it ioners  belong to a d i f f e r e n t  

cadre and they cannot be subjected to another

cadre without their  wi l lingness .
\

i

Because in view of  the fact that the 

wi llingness  was declin. ;d by the p e t i t i o n e r s ,  

the responde-.ts are not possess of any 

j u r i s d i c t i o n  to u ni la t e r al ly  take a 

decis ion  to a lter  their  service conditions.

becaj se in view of the f a c t  that  a l l  the 
. _ wh 0

engi neering Ag s i s t a n t s / a r e  s i m i l a r l y  s i t u a t e

have not been metedout with the sanici

treatment ,the  action on th.. Mart of  the

respondents is therefore ,  d iscr iminatory .

cJecause the proposed enquiry by tha respondent 

IS  based on no foundation as thj  order of 

transfer  i t s e l f  bein void , no miscondjct 

can be attributed to the pe t it io ne r s .

v }
because the suspension order is un-warranted 

un-just i f ied  and without j u r i s d i c t i o n .

8.
' . iher.fore, it is most respectfully 

prayed thac the Hon 'ble  court may be plea se d :

a)
to issue a , , propriste ,writ ,ord  ;r or 

d ire ct ion  quashing the order dated 

19th/26th November,  1984 contained in 

Annjxure-1 to the writ p et it i on .
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b) That by an appropriate writjOcder or 

d i r j ct ion  the suspjnsion order dat^’ d 17th 

of Oanuary,  1985 bj quashed.

c )  Costs of  t h p t i t i t i o n  be also awarded to 

the p jt ic io n e r s  and against the rsspondents.

y

d)  Such otber ,w r i t , o r d j r  or d irect ions  may 

also be issued as th is  Hon 'bla  court may 

deem , i t  and proper in the circunj^tances of 

the case.

Jated :Lucknow the 

^ fj/T3ay of  Feb.  1985

Counsel

a re )
a te

tit ioners

>■
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IN  THE HON*HL.a FDIGH CO R3? CP JUDIGA-‘U:Ui; AV AI.LA3AD 

L jCKFC^ E£;NCH; LUCKNOW.

P  k

'Ifo

>■

Shri j a i  Kishan and others.

Vs<

inion o f  jndia and others.

...p e t it io n e rs .

• « Jiespondent s*

Dated the 1 9 .1 1 .9 4

26

In  pxirsuance of Directorate's order 

NO. 9(2)/eng- EII dated 15«9#84 and sq . itogineer 

DDK LUcknow note noo Sq* 2 /D D L /15 /84  dated 14th 

November , 1984 , the following Engineering Assistant 

w ill fvmction imder the direct control and supervision 

of the Programme Wingh on full time basis with immediate 

effect;-  

1. Shri J a i  Kishan

2 , ^hri B .L . KUEDdal

Persons concerned

(R.S.RAWAT)
DIRilCrCR
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IN THE HO£l‘ BLIi IIIGH CORT OT JUDICArOt<iS AT ALLAHaB/© 

LUCKNOW EmiCUi LUCKNOW,

< y

Shri Ja i  Kishan and others.

* , .petitioners*

>

r

vs.

union of India and others*

• • .Respondents*

^n pursuance of ^directorate* s order No* 9(2) 

/ENGHSII dated 1B«9«84 and sq. Engineer* DDK/

LUcknow note Ko. Sq . B /D D L /15 /84  dated 14th November, 

1984 the following Baagineering Assistant will 

function under the direct control and supervision of 

the programme Wing on full tiir.e be.sis with imrr.ediate e 

effect:«-

1 , shri Ja i  Kishan
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2.
. 2 .

Shri B ,L . Kondal

/(
\

>

Sd/-

(R .S , RAwAT)

BIRuiCI'CM' '

Persons concerned 

copy to:~

1» SX)#DDK# Lucknow

2. The Director General (By name hri Harsh Vardhan,
s

H rector Engineering) , Doordarshan Mandi House, 

New Delhi, 11CX)01,

The chief Engineer, (North zone, Bocrdarshan/AIR 

Jamnagar House Hutments# Nev©elhi-1.

rr.
■̂ he Sg-. Engdneer DDK Lucknow.

(M)?DDK,Lucknow with the remarks that these 

K A 's  wil work in the Sound sectien of the Kendra 

and w ill function under the superivisioa of pr-̂  

oducer Grade l Shri s .S .  Rehaman and overall 

supervision of the aSD(M ), whi is required to 

function as Reporting officer,

Sd/f-

(RS.S . RAV̂ aT)

3 .

4 .

5 .
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IN TfE; HDN'BLE HEEH court  o f  AT ALLAHABAP

LUCKNOW BSNCHs LUCKNOW. ^

o

Sri j a i  Kishan and others*

VS,

. . .P e t i t i  £ier.

union of India and others«

>

• JlespoHdents*

a h ^ x i m _ n o ^ 2  

The Director General,

Doordarshan,

Eandi House, Copernicus ‘W g ,

New- Delhia

( TIROUGH IROESR CHANMiL)

Sir ,

with reference to Boordarshan Kendra, Lucknow 

letter ĵ ô, D T C L /3 (1 )/84  dated 1 9 oil*84, Directorate 

order No. 9(2)/ENGB3tI dated 1 5 •8 ,9 4  aad Superintending 

Engineer, Doordarshan Kendra, Lucknow note no* SG-S/ 

DDL/15 /84  dated 14 ,S .84  regarding shifting of my 

services from Engineering wings to programme wing with



T
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• 2#

/ %

h

irnmediate effect* in this regard i beg to state 

few lines for your kiad considerationo

lo I  had not gi^6s my option for the same.

2 . I  am going to complete 2§ years of service in

different caterfories and station,

3 * No SNG or other type of training had ben given t(

me in rny whole service*

4* while none of BA had given his willingness for

A

e n g  then why we poor SA* s are to be shifted 

by force?

AS I had already stated that I  am completeing 

8 i  years of service, it is very difficult for me to 

work under direct control and supervision of producer 

for full time* Not only this he will be my reporting 

officer too*

It  is very fuany that in a same campus so many 

Eaigineering Bosses are setting the feperoting officer wil] 

be the programme O fficer . Another pinching point is this 

that in our Lucknow Kendra only two Ba  (recently promote 

ed from s r .  Tech to S a ) are sc^duled  for BNG, because 

we had always performed, sur duties very honestly in 

our service*

m  the same office order there is  n© Icear instuj 

ructions about o\ir duty timirigs# OTA Claims leaves and 

other necessary functions*

I  therefore request you if  it is too necessary



d
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. 3 .

to send some E A 's  under Programme people fresh appointmen' 

shouofid be made for the same* a  new recruitment an easily 

adjust and work under them, inspite of man had spenfi 

25 years in different g^atmospbere»

I hope 1  will not be shifted from this wing.

Thanking you.

Yours faithfySJ-?^

jt Dated 24 .11 ,1984 ,

V

(JBg,i Kishan)

Engineering g^ssistaat 

^oordarshan DendrajLuckn©w*

O .
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1̂ -
IN THE HDN* BLE HIGH COURT OF JUDIC/STURS AT ALLAHAB. ,AI>. 

LUCKNOW BENCH : LUCKNOW•

Shri Ja i  Kishan and others.

• • .petitionersI

VS.

y
Snion of India and others*

V'

respondents,

ann bxu r b  h o .:?

The Director General,

Doordarshan(Kind attention ^h.Harshmardha, Birector 

of ^ g g )

Mandi House,

Gopernicus Marg,

New D e lh io

(TtROUGH £R0P£R CHANNBL)

Sub* Shifting  of my services under programme wing, 

Doordarshan Kendra , LucknoW.

Sire

with the respect I wish to bring to your kind nc 

notice that my services at Doordarhsna Kendra, Lucknow 

have been shifted to programme section vide office 

order No« DTCL- 3(l)/84 dated 19 .11 .8 4

26

V
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This has cotne to me as a great surprise as I have 

not given any option for my shifting to programme wing.

I  am completely new to E .N .G . equipments which I

am supose to handle them,

I  have c o m p le te d  about 1 4  years of my services 

linder Engineering Section and my reporting was done by 

the Engineering o fficers . Can, a Programme officer who 

is a non-technical man, assess my technical ability? I 

am afraid to my whole carrier will be ruined by an «  

under estimated reporting by a Programme O fficer ,

I t  is thereofe requested that my services may please 

be restored under the superivsion of Engineering Officer 

where I  can give better output of my long experience*

/  Director, Doordar han Kendra, Lucknow may please

be advised to keepte the order of my shifting to Pro­

gramme Wing in abeyance teill your kind decision in my 

favour ^s not to be conveyed by you to DDK, Lucknow-

o
V 3
A

>

Dated, 26*11 .84

Yours faithfully*

(B .L . KONDAL) 

El^GINEERING ASSISTANT 

DOCB.DARSHAN KEIIXIA : LUCKNOW.

I?

\
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IN THE K5N‘ BLE HIGH CX3BIT OF JUDICATIKE AT ALLAHABJ®

LUCKNOW BENCH; LUCK^DW.

sri *^ai KichaH othero.

, , , Petitioner®

>

>

't

Vs«

union of India and otherso

aANNEXURJS NO

• ..Respondents,

BHARAT SARKAR 

DOORDARSHAN KENDRA LUCKNOW.

Noo TV /(LK 0)/21 (86 )/77- S /T Dated 1 7 .1 ,6 5

y

CRm R

Whereas a disciplinary proceedings against 

Shri j a i  ^^ishan, Engineering "ssistant is contemplated, 

NoWjj therefore# the undersigned, in exercise of the poe 

wers conferred by sub-rule(1) of Rule 10 ©f the central 

c ivil Services (Classification^ control and Appeal) 

Rulesa 1965# heteby places the said Shri ‘̂ ai Kishan 

under suspension with irnmddiate effect.

It  is further ordered that dxiring the period 

that this order shall remain in force the ^%adquarters

\



\

%

\

of shri Kishan, ESngineering Assistant should be h

Lucknow and the said Shri '^ai Kighan shall aot leave 

the headquarter without obtaining the previo s permiss­

ion of the undersigned®

Shri J a i  Kishani^

Engineering ssistant* (R.S* RAWAT)

/ ® QIRECI'OR

Doordarshan Kendre, ., ,

Lucknow a

Copy tendorsed to*-

1 , shri J .D ,  Baveja, Additional director General,

Doordarshan , Mandi# House, ^ev/ Delhi with 

reference to his 4ieeph®mic instructions to the ' 

\jndersigned •

2* PA to DTC

3o PA to Suptdo Engineero

4* Accountant, DDK, LUcknow*

5* Reception officer, DDK, Luckm w , '^hey shoild net

^  be B&lawed to enter in the premises of the

Studies with immediate effect, failing  which si 

suitable action w ill be taken against the Recept 

Officer , and the Security Guard on duty^
<S-

(R .S . RAi'/AT) 

DIRiiCroR. ■

\



IN THS HDN'BLE HIGH CXU RT CF JUDIC/fftRa AT ALLAHABAD 

LUCKNOW BmCHt LUCKNOW.

^hri Ja i  Kishan and others.

••.P etitio n ers*

>

v s*

Union of India and others*

annexurs  n o * .C  

b h a k a t  s a r k a r

DOORPAKSIIAi'̂  m KDRA LUCKNOW 

NO . TV(LKO) 21 (61) 76-S/T

,oRespondentSi

Dated 17*1 .85

OREffiiR

Whereas a disciplinary proceedings against 

^hri Bansi ^al Kundal, ngine ering, “ ssistant is 

contemplated. Now, therefore, the undersigned in 

exercise of the powers conferred by sub-rule(1) 

of Rule 10 of the Central Civil Services (Classification^ 

control and Appeal) Rules, 1965, hereby places the 

s a i d  2hri Bansi ^al Kundal under suspension 

with iirauediate effect*
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It  is further ordered that during the period that 

this order shall remain in force the ^adquateres of
I

Shri Bansi Lai Kunadal, Engineering Assistant should • 

be Lucknow and the said ^hri Bonsi ^al Kundal shall net 

leave the headquarter without obtaining the previous 

permission of the undersigned,

Shri Bansi lal Kun€al, 

l^ngineering Assistant,

Doordarshan Kendra*

L ucknow • (R . S . RAVJAT)

DIRECrOR)

Copy feDdorsed toJ-*

1„ Shri J .D .  Baveja, Additional Director General

Doordarshan, Mandi ^ouse, Ngw Delhi, with re­

ference t© his telephonic instructi@n to the 

undergigned e

2 ,  P A  to DTC

3 , PA to ‘̂ uptd, % g in e e t .

4 , " ccountant, DDK, Luckraw.

SfsEKgdSXDKXe^ i  ±BKK ,

5* Reception officer, DDK, Luckraw . “̂ hey should

not be allowed to enter in the premises of the 

Studies with immediate effect, fa iling  which 

suitable action will be taken against the 

Reception officer, j r .  and the security Guard

on duty.

(R .S . RAWAT)
d ir e c t o r



'A IN THE HOU’ uLE U13H C2 m i  OF JUaiCAT'.R£ AT 

ALLAH-.\^Au Ljc;ci0.j u::iCH

■Jrit Pet it ion  No. of  1985

V

f  ̂ 0-1985 s

p c :  40
,: t ^̂ '̂ Habad
>i '. i

, »  ■ 
s v _  - .-

' •*' s i'-' >•

S r i  J a i  Krishna and 

another Petit  ioners

Versus

------

T' e Union of India and 

others Rsspondant s

V

(on behalf  of the petitioners) .

- I ,  Jo i  r.rishna,aged about 46 years ,  son 

^f Sri  -achi P>am, resident  of C-21ig/4 ,Ram Sagar 

Misra ?'!a gar ,Lucknow do hereby on solemn aff irmation  

state as under.

1. That the depon-nt is the pet i t io ner  

No. 1 in the above writ petition'  and as such 

is fu l ly  conversant with the f a c t s  deposed 

h jreund^ r :

.2
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2. That th>j consents of paras ' [ ^

of the writ p . t i t ion  ar.3 true to thJ best of 

my pjrsonal  knowledgd and those of paras Cf-ftD I / 

of th3 same writij j ti tion  ar^j believed by 

mj to be true.

3 .  Thnt cha annexurjs  1 to 5 are the

trud copies of thj o r ig i na ls  which are

also balicjved by tha daponsnt to be

1
trud.

Oated :Luckno w th-*

5 . 1  day of F e b . 1985

i/)

Deponent

V£.RlFICAJigN

I ,  the above named deponent do hereby 

verify that the cont-jn^s ofparas 1 to 3 of the 

above a f f id av it  are true to zha best of  my 

personal knowledge and that no part of this  

a f f i d a v it  is false  and nothing mate :ia l  has bsjn 

concealed;  so help me 3od.

Signed dated and veri f ied  t^'is the day

of ' e b . 198 5 .

Deconent

I identi fy  the d eponent 

who has s|^gned before

13

i M

.3



.3.

Solemnly affirmo’d b-fore me on
"I

At /v.M./r-rr'.. by S r i

the de;::on>int who is id-,ntifisd by £ 4.>v/k_ C‘ i*̂
. . . .  • e  . I

5 r i  p, \C . iKlVVDv/V^ %

Advocatj  of High C o u t L  of Judicature at 

Al l ah aba d ,  Ljcknow Bench ,Lucknow.

A ■

I have s a t i s f i e d  myself  by exa.nining the 

deponent who understands the contents of ■ 

this a f f i da v it  and which have be^n readover 

and expiiaindd by me.

r > .

>
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(i 5 l )

«5i «\e

/

(1^131^5) 

(Tltt io

^Salc^c

®t 3IH5II g®ic5 n ^ 5 I  ( l ® q n )  ®:?ni |  3^;? ^31  I

fH iff |ffg>^ ?gg 318131 3I(RI ^:jj ^

5 urarâ gl 3 nsoilm eii 3??̂  mmm 5ifec5 mi m m 

3?̂  ̂ fisî  uiRt 3î  ̂ :?5irai ŝgoiiJTi 5i

5I5I cTsn sijt^s ^  f^si^ioft gHRt 3T>̂  ^  p i R  m  3^II^

^fec5  m i 3ih m i m  §® ^h i 3si3 zir gstf m m  uwi m i
211 5jir! m q̂?Ji 3?u  ̂m m i

^3ci [5^ci?acfl] ?̂flc[ eii lig ^^*g®tc5

^ R i  9i| gg m  ^re^'gi^ ^gft

9^I?5cTo1IJII f®  R3JIDI 3i^q ?lHg i n  ^IJfl 311^ |
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GSE5gRM« TRlBUNig.
* t n j ^ u T ^  _ ,n -

T«A«S3aa712 Of 1£37(T) 

W^oKo.9l6 Of i985

Sttzi Jai Ksl^na and Others 

Union Of India & Cthex& 

^ » 2 § A § 2 0 .

Hon®ble f4r« Justies K^oth^’ 

a o a ° M e H r .  K ,  Gbgyya, _ .  .

V O E S U S

v x »

B ^ p o n S p n t s

4esBG coll©3. lions is pz^ent for either side.

Hoticas issued  to botb th^ peifties by Kogd^ P o st  o n l7 *0 1 .1 9 9 0  

QSO presisned se£ve£« The  petj^ti<^n has been file d  g a i n s t  

the bxdor Annexure-l d ir e c ^ n g  the p e titio n er  to %®i3c \

w d o ?  the contxol a»d st:5>(^£ViGion o f  the PzograiSRe wing*

iis also  a  re lie f for  quashing eucpension o zder  passed

irr>£t^uary 85 on 1 * 1 1 4 .^ 9  the petitioner*®  ootmsel bad
\ i

eoui^::± s^jo um nen t to cto|;ain instruction  fccia t^e  petitioner*

0  ̂
fo r  d e fa u lt .

\ I Jn the cisosnstanbos, the petition is dimissed

B S /

Sc/-

/ /  True Cppy / /

Sd/«

V J C .

/pdeptity Registrar 

dentral /̂ rfruimstiaiive Tribuni  ̂

liUfiknow Bvuch,

\
;

f\

' X

/

/ 1

/,
■ '') \

; ‘-V

\-
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3 .  Thd J i r e c L o f ,  Doordarshan Kendra,  

5 Mirabai  Marg,Lucknow.

'" is

'■P

APPLlCrtTION FOR STAY

. .R jspondjnts

O

>-

The p jt it io n e r s  most res|iectfully state as 
'j

under :

1. That for the f a c t s  and circumstances st-^!^'d 

in thJ accompanying writ pet ition  it is most 

respectful ly  prayed that the Hon’ ble court may 

bj pleased to stay the operat io n ,a f f e c t  and implemen­

tation  of  the suspension order dated I7th J a n . 1985 

in respect of the pet it i one rs  contained in Annaxures-4 

and 5 respectively  ui l l  the disposal of  the pet it ion  

i tsel f  and such other orders may also be passed as

this  Hon 'b le  court may deem I'it and proo4^ in the

" h
circumstances of the case.  ■ ■ / ■

A
Jdted :Lucknow the

day of  Feb. 1985

Ad va'cate 
Counsel f or tfr^ p e t i t ilona rs
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CENTRAL ADMIlNlSTR^glVE TRIBUNAL 
' CIRCUIT "b en ch  LUCKK0\^^

T ,A .N o .1712 Of 1987 (T) 

W J’ .No.916 Of 1985

Shri Jai Krishna and Others

Union Of India ^ Others 

2 5 .0 6 .1 9 9 0 .

Hon'ble M r. Justice K.Nath^

Hon*ble Mr. K . Obaw a .

Versus

/^plicants

Respondents

V . C . .. 

Ajyi.

Case called. None is present for either side.

^es issued to both the parties by Regd-r Post o n l7 .01 .1990  

are presxmed served. The petition has been filed against 

the order Annexure-1 directing the petitioner to \K>rk 

under the control and supervision of the Progranme Wing.

xe is  also a relief for quashing suspension order passed, 

ifc'.^anuary 85 on 1 .1 1 .1 989  the petitioner’ s counsel had

\ -“’•I
so|i||t adjourment to obtain instruction fron t^e petitioner.

In  the c ir c v m stances, the petition is dismissed 

% ^r  default .

Sc/-

A J 4 .

Sd /. 

V J3.

/ /  True Copy / /

r i;.

i -liiiddvf̂  T.ibucaP 

V B uciî

.̂ dClUlOK?


